BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SOUTH ZONE)
CHENNAI

0.A. No. 221 of 2015 (SZ)

Isanaka Vedavathi
... Applicant
Versus
Union of India
And others
... Respondents

INDEX OF 2ND ADDITIONAL TYPED SET OF DOCUMENTS FILED BY
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Update on progress of compliances with
1. 10.12.2021 | respect to directions of APPCB dated| 1

23.09.2021.

Dated at Chennai this the 14th day of December, 2021.

Counsel for 5th Respondent
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10™ December, 2021

Sri Ch.Rajasekhar,

Environmental Engineer (FAC),

Andhra Pradesh Pollution Control Board,
Regional Office, 1st Floor, A P S F C Building,
A K Nagar Nellore — 524 004

Email: ronlr-eel@appcb.gov.in

Reference:

a) APPCB directions No. 149/APPCB/UH-I/TF/NLR/2018 dated 23.09.2021 (Directions)
b) Our Letter dated 12.10.21

¢) Order of NGT dated 24.11.21.

d) Your visit dated 09.12.21

Subject: Update on progress of compliances with respect to directions of APPCB dated 23.09.2021

Respected Sir

I.

Adani Wilmar Ltd

This has reference to the Directions dated 23/09/2021 issued by the Andhra Pradesh Pollution
Control Board (‘APPCB/You’), a copy of which was issued on 29/09/2021 to M/s. Adani Wilmar
Limited (Unit- I) (hereinafter referred to as ‘Unit’/‘Company’) vide email id: ronlr-
eel@appcb.gov.in belonging to Sri Ch. Rajasekhar, Environmental Engineer, A.P. Pollution
Control Board, Regional Office, A. P. Pollution Control Board, 1st Floor, A P S F C Building, A
K Nagar Nellore — 524 004 and recent visit by Environmental Engineer, Regional Office, Nellore
and its team on 09.12.2021.

That during the visit Environmental Engineer Sir had sought update on status of compliances as
mentioned in our letter dated 12.10.21. It needs to be stated that vide Order dated 24.11.21, Hon’ble
NGT has directed APPCB to keep the direction to pay compensation issued against respondents in
abeyance till the next date of hearing. Accordingly, we are providing status update with respect to
other directions as sought for. As far as the environmental obligations are concerned, the Unit has
always remained compliant. In addition to response to Joint Committee Reports, Unit have been
constantly updating APPCB regarding its compliance status. The Unit makes the following
additional updates in respect of the directions issued by your good offices in the Order dt.

23.09.2021 after our first updates on 12.10.2021.

Tel +91 88860 60270/271

Survey N0 292 & 317 Fax +9140 6666 1850
Village Pantapalem (Epuru1B) info@adaniwilmar.in
Sripottisriramulu, Nellore 524 323 www.adaniwilmar.com
Andhra Pradesh, India

CIN: U15146GJ1999PLC035320 1

Registered Office: Fortune House, Nr Navrangpura Railway Crossing, Ahmedabad 380 009, Gujarat, India
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Directions

Compliance status 12.10.2021

Compliance status 09.12.2021 -

The industry shall stop
procurement of water from the
outside agencies which was
tapped in illegal manner.
They shall meet water
requirement from government
authorized sources only.

That it is also acknowledged in
Joint Committee reports that the
available ground water resources
are not sufficient to meet the
industrial water requirements. It
was submitted to Hon’ble NGT to
direct the Andhra Pradesh
Industrial Infrastructure
Corporation (APIIC) and
Department of Industries, Nellore
to provide water supply to the
industries. There are seven edible
oil industries operating in
Muthukur village, Krishnapatnam.
This was common point for all
industries.

Recently, all Industries got the
Permission letter from Nellore
Municipal ~ Corporation  for
drawing the water through the
pipeline. Since laying pipeline will
take time, industry propose to take
water by tankers from Nellore till
completion of proposed pipeline.
All industries are working on this
proposal to start to get the water by
tankers on  priority  from
Municipality.  Parallely,  the
industries are also exploring other
alternatives as suggested in joint
committee report. A letter to that
effect is also submitted by
Krishnapatnam Edible Oil
Association (A copy of Letters
from Nellore Municipal
Corporation and
Krishnapatnam Edible Oils
Refiner’s Association are
enclosed as Annexures-A and B
respectively).

* Qur Krishnapatnam Edible Oils
Refiner’s Association Industries
jointly  given consent &
requested for DPR on 07.12.2021
and requested to complete DPR
as early as possible. the same
copy submitted at APPCB RO
Nellore on 07.12.2021 "

(A copy of Letter
Krishnapatnam Edible Oils
Refiner’s Association is
enclosed as Annexure 1).

Adani
Survey|

The industry shall store the
spent nickel catalyst safely
until its disposal to the

%@%‘é‘@%ﬁd e-processors.

illage

pdrag dbd ustryieshall dispose

The Unit has always been
compliant and will continue to

comply. This was common point

A +91 88860 60270/27
for all 1ndustrl§§(. +91 40 6666 1850

=

info@adaniwiimar.in

» We have sent spent nickel
catalyst to Authorized recycler.
The manifest copy attached
(Annexure-2) ‘

Sripott

isriramulu, Nellore 524 323

Andhra Pradesh, India

CIN: U1

5146GJ1999PLC0O35320

www.adaniwilmar.com
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Registered Office: Fortune House, Nr Navrangpura Railway Crossing, Ahmedabad 380 009, Gujarat, India
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the waste within 90 days
from date of generation and
shall comply with other
provisions of HWM Rules,
2016 for transportation
and disposal.

The industry shall not
discharge treated/ untreated

effluents into the
Budhakaluva drain,
Pantapalem irrigation

channel or into land outside
the industry premises.

= The Unit has always been
compliant and will continue to
comply.

= At page 23 of Joint Committee
Report dated 10™ August, 2021, it
is specifically stated in para.4, at
Cl. IX-Conclusions that, during
the inspection, the committee did
not observe any discharge of
effluent into the Budhakaluva
drain, Pantapalem irrigation
channel or into land outside the
industry premises. This was
common point for all industries.

» The Unit has always been
compliant and will continue to
comply.

The industry shall maintain
proper records for fullers
earth (by-product)
generated, and oil recovered
from the ETP and its mode
of disposal.

= The Unit has always been
compliant and” will continue to
comply. This was common point
for all industries.

We have been sending fullers
earth to Authorized recycler. The
CFO copy of the vendor is
attached (Annexure-3)

The industry shall maintain
test results for mineral oil in
v/v% in the crude palm &
sunflower oil procuring from
indigenous sources and from
the crude edible oil being
imported  from  foreign
countries. The proof of test
reports for every
consignment submitted to
Food Quality Dept./
regulatory bodies shall be
produced to  Regional
Office, Nellore for every 3
months.

This was common point for all
industries. The Unit has always been
compliant. This point in highlight was
raised for the first time in this
direction and Unit will submit the
report to APPCB as mentioned.

= The Unit has always been
compliant, a copy of report is
attached herewith as
(Annexure-4)

16

Survey|

The industry shall provide

AdaniWiomdihel AAQ  monitoring
NP7’ to . _continuously

* This was common point for all

industries. Tel +9188860 60270/27
Fax +9140 6666 1850

1

= This was common point for all
industries.

\fittege Pantapaterm{Epuruit;

Sripottisriramulu, Nellore 524 323
Andhra Pradesh, India
CIN: U15146GJ1999PLC035320

www.adaniwilmar.com
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monitor PM10, SO2 & other | *= This is completely new point |®= This is completely new point

critical pollutants in the which was never raised in earlier which was never raised in earlier
upward and cross wind reports  submitted by Joint reports submitted by Joint
directions at surrounding Committee nor in any of directions Committee nor in any of
villages, in network with issued earlier. Unit shall be given directions issued earlier. This is
other edible oil industries. some time to ensure compliance. pending discussion with
Krishnapatnam Edible Oils
= As per Joint Committee reports of Refiner’s Association
December, 2020, it was observed Industries, since it is about
that the Unit has installed online installation of online AAQ
emission monitor system to outside the factory premises

measure SPM and is connected to (i.e., villages).

APPCB server.
= As per Joint Committee reports
of December, 2020, it was
observed that the Unit has
installed online emission
monitor system to measure SPM
and is connected to 'APPCB

server.

7 | The porthole provided to the | = The Unit has always been |* The Unit has always been
stacks for manual compliant and will continue to compliant and will continue to
monitoring shall not be comply. comply.
utilized for online stack |* This was common point for all
monitoring. The units shall industries.
ensure that real time data is | ®= As per Joint Committee reports of
directly transferred from December, 2020, it was observed
analyzer to APPCB server that the Unit has installed online
without any interface. emission monitor system to

measure SPM and is connected to
APPCB server.

8 | The committee observed fly | = This was common point for all | = Our Krishnapatnam Edible Oils

ash dumped towards North industries. There were no specific Refiner’s Association Industries
side of M/s. Emami allegations against the Unit. jointly given Purchase Order on
Agrotech Limited. All the 7 | = All industries have agreed to fill 22.11.2021 for clay/sand to
no’s of edible oil industries clay/ sand on the Ash lying on cover the area. The same
directed to jointly compact northeastern direction on private communicated to APPCB RO
the fly ash and to cover with land, for the benefit of society and Nellore by email dated
minimum 10 cm clay / soil as part of their social 23.11.2021. copy ° attached
cover to prevent ambient responsibility. (A copy of Letters (Annexure-5).

dust. The compliance of the of Krishnapatnam Edible Oils

above shall be submitted to Refiner’s Association is enclosed

the Board within 15 days as Annexure-B).
along with photographic
evidence.

9 | The public roads This point is related to Adani
surrounding the industries | This point is related to Adani Wilmar | Wilmar Unit 2 /EMAMI /GEMINI,
AdaniWigmerliw very poor condition | Unit 2 /EMAME AGED4BED 6@adand7] Adani Wilmar Unit-I is on the Port
gurveyNgg82€3"ovement of heavy | Wilmar Unit-I 584 fit! BOPRABAS S | Highway Road and this compliance

'iiicgt’ Par TLIPaIETI T {EPUidio) OO OTT v ot T
Sripottisriramulu, Nellore 524 323 www.adaniwilmar.com
Andhra Pradesh, India
CIN: U15146GJ1999PLC0O35320 4
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vehicles. M/s. Emami, M/s.
Gemini and M/s Adani
Wilmar Units shall
collectively construct new
concrete roads as part of

Road and this compliance not related
to Adani Wilmar Unit-I.

not related to Adani Wilmar Unit-1.

CSR activity.
10 | The industry shall develop
green belt all along the

boundary and in vacant
spaces and ensure that the
33/ of total area is covered
with green belt. In addition,
as part of CSR activity the
units can take up
compensatory green belt in
public land.

= The Unit has always been
compliant and will continue to
comply.

= The Unit has always been
compliant and will continue to
comply.

11 | The Industry shall ensure
that proper segregation of
various types of hazardous
wastes and shall provide
with  leachate collection
system and to route the run-
off/leachate to ETP for

treatment.

The Unit has always been
compliant and will continue to
comply.

= The Unit has always been
compliant and will continue to
comply.

12 | The Industry shall ensure
that the storm water drainage

systems below:

We are maintaining. In the Joint
Committee Report of December
2020, the Committee has observed
that M/s Adani Wilmar Unit-I, has
proper effluent conveyance system/
pipelines to transfer effluent from

We are maintaining.

etc., shall be sent to the ETP
through permanent pipeline
network laid above the
ground level with
appropriate color coding.

production  blocks to  effluent

treatment plant. (At Page.40-

Conclusions).
Entire effluent, including | We are maintaining. We are maintaining.
floor washings, spillages

The first flush of storm water
for the first 15 minutes shall
be collected and routed to the
ETP. Implementation plan of
action shall be furnished to

AdaniWitlherBidard within 15 days
$urvey|No 2928 317

This is the new point (with respect to
flushing of storm water for the first 15
minutes) raised for first time. Unit is
already ~ complying ~ with  this
requirement. Unit shall furnish

implementation Pdart 2 888 Boapdr0/27
ax +9140 6666 1850

Further, as suggested on your visit
on 08.12.2021, we will provide
storage underground tank/trap for
storage of first flush.

1

inFn@aHanhnlilm:rin
H-oSSEoH e

\ I;”cyc Paf |t0pu=c|u (Epul U1B>
Sripottisriramulu, Nellore 524 323
Andhra Pradesh, India

CIN: U15146GJ1999PLC035320
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There shall not be any entry
of contaminated wastewater
into the storm water drains.

We are maintaining

We are maintaining.

Adani Wilmar Ltd

Survey No 292 & 317

Village Pantapalem (EpuruiB)
Sripottisriramulu, Nellore 524 323
Andhra Pradesh, India

CIN: U15146GJ1999PLC035320

Tel +9188860 60270/271
Fax +9140 6666 1850
info@adaniwilmar.in
www.adaniwilmar.com

6

‘13 | The industry shall | Unit shall comply with all direction | Unit has installed silos with
scrupulously comply with all | issued by APPCB. enhanced capacity for storing Fly
other recommendations Ash
made by the Joint
Committee in its reports date
1.12.2020.

Sincerely,
For Adani Wilmar Limited (Unit-I)
Authori g

Registered Office: Fortune House, Nr Navrangpura Railway Crossing, Ahmedabad 380 009, Gujarat, India
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Krishnapatnam Edible Oils Refiners’ Association

203, Diamond House, Behind Topaz Building, Panjagutta, I-Hyderabad - 500082, l'elangana
(Regn. No. 1020 / 2014)
To. Date: 07-12-2021

The Municipal Commissioner
SPSR Nellore

Sub:  Cousent tv daw Water from Nellore Muaicipal Cogporation through pipeline for industrial purpose
for edible oil refineries and request for initiation of DPR

Dear Sir,

We are the refiners of edible oils at Krishaapatnam port. “L'he edible oil refining industry has devcloped here
since the year 2010 onwards. Therc ate scven refinerics operating at Krishnapatoam port. We importt crude
edible oils at Krishnapatnam port, refine the oil and sell it in packaged or in bulk form, Jargely across the Southern
and Bastern part of Tndia. ‘

To attract industry to set up in the state of Andhra Pradesh, the Aodhra Pradesh- Industrial Iavestment
Promotion Policy 2010 — 2015, as issued by the Tndustries 2nd Commerce depastment had comsnitted delivery
of water at the doorstep of the industry. The existing edible oil refineries'at Krishnapatnam were all sct up under
this policy. Hlowever, this promisc of water delivery at the doorstep of industry has not materialized. Now that
our industzies have been set up, we are having to fend for ourselves to source water, an essential item to Tun ouz
industry. For operating our refineries, we require water for runniug boiless, wuling towers, gacdening and

drinking purpose.

"I'he Ground Water Department of Andhra Pradesh has periodically given consent to dig borewells in our
premises and we ran our units using water from those borewells. Over time as the refincries have expanded and
watcr requirements have increased, with 0o souzce of water from the Government, the refineries have been
purchasing water from outside vendors.

As directed by the District Collector and your recent past discussions we arc all interested to take Water from
Nellore Musicipality through Pipe Line by keeping view of long-term industry intcrest. Qur water requirement
will be approx. 6000 KI./Day presently and in futurc it may go to 8000 to 9000 KL /Day as few more new units
are coming up at Kiishoapatnam.

Requesting you:‘ good self to kindly treat this as our conseat and arange for a DPR (Dctajled project Report)
for pipcline laying from Nellore corporation to Edible oil cluster.

Thanking you.
Youss faithfully.
For KRISLINAPATNAM EDIBLE OILS REFINERS’ ASSOCIATION

Authorised ‘:x:;—um’? aveT

List of operating Edible Oil refinedes in Krishnapatnam:
1. South India Krishna Oil and Tats Pvt. Ltd.

2. Fmami Agrotech Ltd.

3. Gemiai Edibles and Fats Led.

4. Adani Wilmar Ltd. (Unit -1)

6. 3b Industries Ltd.

7. Santoshimathaa Edible Oil Refinery Pvr. Jutd.
Page 1 of 1 ,
= £ e &40
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—
MAHARASHATRA POLLUTION CONTROL BOARD
Phone : 24020781 /24010437 = “ Kalpataru Point, 2", 3 & 4% Floor,
Fax 1 24024068 / 24044532 w Opp. Cineplanet,
Email : rohg@mpcb.gov.in Near Sion Circle, Sion (E),
Visit At : http://mpch.coyv.in Mumbai-400022.
RED/SSI/Recycler
UAN No: MPCB-CONSENT-0000071904
Consent No: BO/MPCB/RO(HQ)/ KN/CR/B- |41 0000 346 Date: 15710/2019

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6
of the Hazardous & Other Wastes (Management & Transboundry Movement)
Rules 2016.

[To be referred as Water Act, Air Act and HW (MH&TM) Rules lespectlvely]
CONSENT is hereby granted to,
M/s. Om Balaji Inorgo Metals Pvt Ltd.,
W/71B, MIDC, Chikhloli MIDC,
Ambernath West, Dist. Thane.

Located in the area declared under the provis"ions‘“ of the Water Act, Air act and
Authorization under the provisions of H & OWM&TM) Rules and amendments thereto
subject to the provisions of the Act and the Rules'and the Orders that may be made further
and subject to the following terms and LOﬂdlthI’lS

1. The Consent to Operate is vahd up to: 31/08/2024.
[Subject to having valid Authorxsatlon as actual user from MPCB, for “Re-
Processing of Non-I‘errous metals as per provisions of the Hazardous & Other
Wastes (M & TM) Rules 2016 ] ;

2. The Consent is valld for'the manufacture of —

Product Name '\ 0 & ‘

: Sr.No Maximum Qdahj;i\lgfﬂf

" | Nickel Salt (100% Metal Basis) 5 MT/M

2. ‘Copper Salts (100% Metal basis) 2 MT/M
P Using EST as per HOW (M & TM) Rules, 2016.

Hydrogenated Vegetable Fatty Acids - Mix Oil 12 MT/M

3. CONDITIONS UNDER WATER ACT:
(1) The daily quantity of trade effluent from the factory shall not exceed 1.0 M3,
(11) The daily quantity of sewage effluent from the factory shall not exceed 0.5 M3,

(iii) Trade Effluent Treatment: The applicant shall provide comprehensive treatment
system consisting of primary / secondary and/or tertiary treatment as is walr‘mted
with reference to influent quality and operate and maintain the same cgntmuous}}
so as to achieve the quality of the treated effluent to the following standardq

b S A '\~,\~~" " ::‘
“M's. Om Balaji Inorgo Metals Pvt. Ltd.” MPCB-CONSENT-0000071904 ?\;&y e




1 pH Between 9.5 to0 9.0
2 Oil & Grease Not to exceed 10 mg/l

3 Suspended Solids Not to exceed 100 mg/l
4 BOD 3 Days 270C Not to exceed 100 mg/l.
5 COD Not to exceed 250 meg/l.
6 TDS Not to exceed 2100 mg/l.
7 Chlorides Not to exceed 600 mg/l
8 Sulphates Not to exceed 1000 mg/l
9 Copper (as Cu) Not to exceed 3.0 mg/l
10 Cobalt Not to exceed 5.0 mg/l
11 Nickel (as Ni) Not to exceed 30. mg/l.

(iv) Trade Effluent Disposal: The treated effluent shall be recycled to the maximum extent
and excess shall be uséd on land for gardening. There shall not be any discharge
outside the factory premises, o

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment
system as is warranted with reference to influent quality and operate and maintain
the same continuously so as to achieve the quality of treated effluent to the following

standards. By
(1) Suspended Solids Not to exceed 100 _ g/l
(2) BOD 3 days 27° C. Not to exceed 100, . mg/l.

(vi) Sewage Effluent Disposal: The treated domgstic'eﬂ:l"tlént shall be soaked in a soak
pit, which shall be got cleaned periodically, O{:/erﬂow,aif any, shall be used on land for
gardening / plantation only. :

(vii) Non-Hazardous Solid Wastes: + H »v
| Sr. No. | Type of Waste | Quantity '

@ o\ b

‘Disposal

(viii) Other Conditions: Indgstr‘& bel_E)llId monitor effluent quality regularly.

4. The applicant shall .~cmc‘)mp1y with the provisions of the Water
(Prevention & Control of Pollution) Cess Act, 1977 (to be referred as
Cess Act) and amehdment Rules, 2003 there under,

The daily w_:-atéi‘"‘qpﬁsumption for the following categories is as under:

(1) Domestic fﬁu'pose 1.0 CMD
(i) Water gets Polluted &

o, ¢ Pollutants are Biodegradable .. 6.8 CMD

. (i11) Industrial Cooling 0.7 CMD

“(iv) Gardening 0.0 CMD

The applicant shall regularly submit to the Board the returns of water consumption in the
prescribed form and pay the Cess as specified under Section 8 of the said Act.

5. CONDITIONS UNDER AIR ACT:

()  The applicant shall install a comprehensive control system consisting of
control equipments as is warranted with reference to generation of emission
and operate and maintain the same continuously so as to achieve the level of
pollutants to the following standards:

e
et Con

a. Control Equipment: RN
a) Acid and Alkali scrubber of sufficient capacity st _}:f/be provided to

sources of process emissions. =

W : vl
s e L LY
“Ms. Om Balaji Inorgo Metals Py, Lid.* MPCB-CONSENT-000007190+ /’ifki// RSl
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b) Bag Filters of sufficient capacity shall be provided to all sources limit the

emissions of SPM/TPM.
Standards for Emissions of Air Pollutants:
1) SPM/TPM Not to exceed 50 mg/Nm3
) S0s Not to exceed 1.8 Kg/Day
(1) The applicant shall observe the following fuel pattern:-

4 Sr. No. Type Of Fuel i Quantity
40 Ltrs/Day

()  The applicant shall erect the chimney(s) of the following
specifications: -

Sr. No. Chimney Attached To Height in Mtrs.
Baby Boiler 11.0 @SN\,
Scrubber R\

o

(iti)  The applicant shall provide ports in the chimney/(s) anll fac.ili“f.ies such as ladder,
platform etc. for monitoring the air emissions and "th‘e;: same shall be open for
inspection to/and for use of the Board’s Staff. "I‘Héi_“c\'hixﬁney(s) vents attached to
various sources of emission shall be designaf;ecl?b\y\'"‘“nl‘f"fmbers such as S-1, S-2, ete.
and these shall be painted/ displayed to f%‘éili'taﬂte“identiﬁcation.

% 2

(iv)  The industry shall take adequate ‘mé;aé?ures for control of noise levels from its
own sources within the premiseévsd"a.s‘w‘"tz) maintain ambient air quality standard
in respect of noise to less Lvhanf"*?éit_ldB'(A) during day time and 70 dB(A) during
night time. Day time is rgcﬁoﬁed‘in between 6 a.m. and 10 p.m. and night time
1s reckoned betweenllozyp{"\r‘ﬁ kland 6 a.m.

i
4
\f!

(v) Other Conditions:f’“"-a,h
1) The industry should not cause any nuisance in surrounding area.
2) The indﬁstrfshéuld monitor stack emissions and ambient air quality
Regularly."
Conditions under Hazardous & Other Wastes (Management, Handling
& Transboundry Movement) Rules, 2016:

o

(6)) AThe iiidilstry shall accept and re-process “Spent Catalyst containing Copper -
./.Copper Scrap - 100 MT/A & Spent Nickel £ata]sysbe. ZOMT/A” as raw
material. '

a. The industry shall accept hazardous was
Authorized Transporter only.

b. The industry shall follow Manifest system otk viile transporting
Hazardous Waste.

c¢. The industry shall inform the Board in its returns regarding quantity of
hazardous waste accepted & HW disposed by it during the year. y ’;‘




8.

The Industry shall handle hazardous wastes as specified below:

Item No as |

per Seh T  Type of Waéi;g ' Quantity  Disposal

8.2 / A-66 Sludge and filter press cake

Process Residue & Sludge

A containing Nickel Compound

150 MT/A | CHWTSDF

Chemical Sludge from Waste

ik Water treatment

ii.

(1) The authorization is hereby granted to operate a facility for collectlon
storage, transport and disposal of hazardous waste.

(ii1) The authorization is subject to the conditions stated below and sub
conditions as may be specified in the rules for the time bemg in fo1ce under
the Environment (Protection) Act, 1986. -

a. Whenever due to any accident or other Llnfoi_:eseen,éct or even, such
emissions occur or is apprehended to occur in excéss ‘bf standards laid down,
such information shall be forthwith Reported: to ‘Board, concerned Police
Station, office of Directorate of Health Seunces, Depqrtment of Explosives,
Inspectorate of Factories and Local Body. wIn case of failure of pollution
control equipments, the production process connected to it shall be stopped.

b. The unit has to display and maintain.the data online outside the factory
main gate in Marathi & English bothion a 6'x4’ display board in the manner
and the report of the compliéhcé along with photograph shall be submitted to
this office & concerned Reglonal Office/ Sub Regional Office.

c. It shall be ensured that the Hazaldous waste is handled, managed &
disposed of stuctly 111 accmdance with the Hazardous & Other Wastes
(Management & ° 'Eransb011ndry Movement) Rules, 2016 and shown &
submitted to the ‘Board as & when asked for.

!
§

Industry shall comply with following additional conditions:
The applicant® shall ‘maintain good housekeeping and take adequate measures for
control of. pollutlon from all sources so as not to cause nuisance to surrounding area
/ 1nhab1tants v
’I‘he appllcant shall bring minimum 33% of the available open land under green
coverage/ tree plantation.

iii, *Sohd waste — The non hazardous solid waste arising in the factory premises,

iv.

V.

“M/s. Om Balaji Inorgo Metals Pvt. Lid. " MPCB-CONSENT-000007 1904

sweepings, etec., be disposed of scientifically so as not to cause any nuisance /
pollution. The applicant shall take necessary permissions from eivic authorities for
disposal to dumping ground.

The applicant shall provide for an alternate electric power source sufficient to
operate all pollution control facilities installed by the applicant to maintain
compliance with the terms and conditions of the consent. In the absence, the
applicant shall stop, reduce or otherwise, control production to abide by terms &
conditions of this consent regarding pollution levels.

The applicant shall not change or alter quantity, quality, the rate
tempexature or the mode of the efﬂuent / emissions or hazardous W




vi. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous wastes to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

vii. The applicant shall obtain consent to operate from Board before commencing actual
production.

viii. The firm shall submit to this office, the 30t day of September every yvear,
the Environmental Statement Report for the financial vear ending 31st
March in the prescribed Form-V as pre the provisions of rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

ix. ~ The industry shall submit the Annual Returns as per Rule 6 (5) & 20(2) of
Hazardous & Other Wastes (M & TM) Rules, 2016 for the precedm,«;r yvear
April to March in Form - IV by 30t June of every vear. :

X.  Asinspection book shall be opened and made available to the Boalds ofﬁ(‘em during
their visit to the applicant. e D

x.  The applicant shall install a separate electric meter showmg the consumptlon of
energy for operation of domestic and industrial effluent" tleatment plants and air
pollution control system. A register showing consumptlon of chemicals used for
treatment shall be maintained. "

xi. Separate drainage system shall be provided for. collectxon of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No efﬂuent shall be admitted in the pipes /
sewers down- stream of the terminal man’HnleQ No effluent shall find its way other
than in designed and provided collectlon System.

xil. Neither storm water nor dlscharge from other premises shall be allowed to mix with
the effluents from the factorys. 5

xiil. The industry shall ensure that fugltlve emissions from the activity are controlled 80
as to maintain clean and safe' environment in and around the factory premises.

xiv. The authorization or its.renewal shall be produce for inspection at the request of an
officer authorized by the Mahal ashira Pollution Control Board.

xv. The person authorized shall not rent, land, sell, transfer or otherwise transport the
Hazardous waste without obtaining prior permission of the Maharashtra Pollution
Control Boards,

XV1. Any unauthorlzed change in personnel, equipment as working conditions as
mentioned in the application by the person authorized shall constitute a breach of
his authorization.

xviip. It is*the duty of the authorized person to take permission of the Maharashtra
Pollution Control Board to close down the facility.

xviil. All the conditions of this Consent shall be strictly implemented and the Consent
Order shall be displayed at a prominent location in the factory premises.

9; Board reserves the right to cancel/Amend/ Revoke the consent any time as
per the policy of the Board.

The applicant shall comply with conditions stipulated in the Registration .

cum Passbook issued by MPCB for recycling/reprocessing. ﬁgent

Catalyst containing Copper / Copper Scrap — 100 MT/A &Vf Nt Nioks] -

& J|Catalyst - A0OMT/A vide No: MPCB/RO(HQ)/Reg./14/HW/HWRE ’I84 (R)\ f 3

dtd: 31/07/‘7014 valid upto 07/10/2019. //Q Pe
[

“M/s. Om Balaji Inorgo Metals Pvt. Ltd.” MPCB-CONSENT-000007 1904 v oy 5
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Annerure — 2

Form 13
,(See rule 21 (1)

HAZARDOUS WASTE MANIFEST

1 Occupier’s Name & Mailing Address - ADANT WILMAR LIMITED. )

(including phone No.) ] Forlg 1 Sy et 242 &3V Pantenpele (V)

Muthodeoss(esndl) 8.5 NELLOREGDIHHCY
And e Prode R

2 Occupier’s Registration No. : APPCR JUTA INLR J11022 [cF0) HD 2019 -22 fou Ja 2}
3 Manifest Document No. : o4
4 Transporter’s Name & Address (including Assocroked Rood. Cowriers Lo

phone No. : 531, Sosae® Cé\mmégg ; 1&2‘ Cosoyh SEreek.

i3 E — 95 Qo L

5 Type of Vehicle . : (Trugk’ Tanker/ Special Vehicle)
6 Transporter’s Registration No. : UEB00WB 72 PLL 02 %34 b
7 Vehicle Registration No. : AP 39 TV 27300 .
8 Designated Facility Name & Site Address M/8 O~ Balodt Tmasgo Melzl pvt LEA-

: W=/]B, MIDC- oKl b esmeth -7 hawel-ysises
9 Facility ‘s Registration No : MPcd | Ro fHe) [HSMD/AuTH )i/ HE ow 54

10 | Facility’s phone No. . ? 233800020 89

11 | Waste Description : Soent Colodyal

12 Total Quantity | beipakad 0.07F.... @5 ot MR\

13 Cousistency . %ou X

14 Transport Description of Wastes

15 Containers : Number Type

; L ex Persyels -

Wi

16 | Total Quantity mre o S g3 or MR

17 | Unit Wt/ Vol : e s R m30r ML/

18 | Waste Category Number : 9R-9 ! ‘

19 | Special Handling Instructions & Additional  |ufe.PPE Weldn Paouwreugatly  Alstex Looédmg.

Information : ordy Bosadde. s Coorfully .
20 I hereby declare that the contents of the

consignment are fully and accurately described,
above by proper shipping name and are
categorized , packed, marked, and labeled , and
are in all respects in proper condition for

1 transport by road according to applicable national

P aN Government regulations.
Typed Nameé& Stamp: Signaturek\ ¢ ) é\‘\w‘,\ Month Day Year
N. PRASAD RAO - W |[o[9] Jel2T9fof21 ]
21 Transporter Acknowledgement of receipt
of wastes Phone nb- GBH259488RE - i
Typed Name & Stamp:  Signature : Month Day Year
MY Prood. o193 ] [eofJzlzsfe 2]t T
22 Discrepancy Note Space
23 Facility Owner or Operator’s Certification
of Receipt of Hazardous waste
Typed Name & Stamp Signature : Month Day Year

1

“Note:=1) please-attach Comprehensive Analysis report Photocopy.
2) For each type of waste use separate Manifest Form (Form-13) :
| WHITE COPY ed to the M ier. |

Dyear. DBGUITC it
e et S N 8
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Arnexure - 3

e,

PUNJAB

PUNJAB POLLUTION CONTROL BOARD

Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala

Websitez- www.ppeb.gov.in

Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: RI2FGSI50635 Application No : 7269612

To,
Hans Raj Garg
H.No.1174, Nai Abadi, Khanna
Khanna,Ludhiana-141401

Subject:  Grant Varied "Consent to Operate' u/s 21 of Air (Prevention & Coutrol of Pollution) Act, 1981 for discharge
of emissions arising out of premises. ’

With reference to your application for obtaining Varied 'Consent to Opzaate’ w/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industriz! unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

-

Consent to Operate Certificate No.

| CTOAV aried/FGL/201 8/7269612

Date of issue : 2004/2018.
Date of expiry : B 31/03/2023
Certificate Type : Varied

Previous CTO No. & Validity :

From:16/12/2016

CTOAV aried/IPGS/2016/4793554
T0:31/03/2021

2. Particulars of the Industry

Name & Designation of the Applicant

Hans Raj Garg, ([j:’rec(or)

Address of Industrial premises

Shree ganesh edibic: private limited,
Village shahpur, aiiioh road, mandi gobindgarh,
Amloh, Fatehgarh sahib-147203

Capital Investment of the Industry 2577.5012 lakhs
Category of Industry Red

Type of Industry Other

Scale of the Industry Large

Office Distriet Fatehgarh sahib

Consent Fee Details

Rs. 1,12000/- vide UTR. no. N071180493360799 dated
12/03/2018

Raw Materials (Name with Quantity per day)

Rice Bran Qil @ 50 TPD,
Spent Earth @ 75 TPD,
Fatty Acid @ 50 TPD,

Rice Bran (@ 400 Tiday or Sun Flower Seeds @ 130 T/day

i




Products (Name with Quantity per day)

Refined Rice Bran @, 23.75 TPD,

Spent Earth Oil @ 10.0 TPD,

Fatty Acid Noodless/ Soap @ 42.50 TPD,

one no. Captive Power Plant @ 3.0 Megawatt,

Rice Bran Oil/Sun Flower Oil @ 60 T/day,

De-Qiled Cake (Rice Bran) @ 340 T/day or De-Qiled Cake
(Sun Flower Seeds) @ 90

Tiday

By-produets, if any, (Name with Quantity per day)

Details of the machinery and process

As per application form no. 7269612

Rice Bran Qil Degumming Bleaching Dewaxing
Deodorize Spent Earth Pillets Spray of Hexane Ol
Extraction Fatty Acid Splitting Distitlation

Rice Bran Pallet Making Extractor DeQiled Cake
Rice Bran Pallet Making Extractor Micella Economizer

Evaporator Condenser Qil Stripper Cooling Storage
Tanks

|

Quantity of fuel required (in TPD) and capacity of
hoilers/ Furnace/Thermo heater ete.

Boiler of capacity 8 TPH (standby) - Rice husk/pet coke.

Thermic fuild heater (standby) 20 Lac Keal/hr - Rice
husk/pet coke.

Boiler with pulsating grade furnace of capacity 14 TPH
(Attached with co-generation plant turbine of 3.0 MW &
1.25 MW (Stand by after commissioning of 3 MW turbinc)
Same will be used Jor meeting the steam requirements of
praoposed Solvent - Mixed Bio fiel/ paddy straw,

Boiler of capacity 4 TPH (Standby)- Rice husk/pet coke

Thermic fuild heater of capacity 6 Lac Keal/hr - Rice
husk/pet coke

Thermic fuild heater of capacity 30 Lac Keal/hr - Mixed bio

Juelipaddy straw

4 no, DG set of capacity 380 KVA - HSD (D.G. sets stands
sealed by the Board since 30.12.2016)

210, DG set of capacity 500 KVA - HSD (D. G, sets stands
sealed by the Board since 30.12.2016)

1 no. DG setof capacity 750 KVA - HSD (D.G. set stands
sealed by the Board since 30.12.2016)

1 no. DG set of capacity 320 KVA - IH1SD




r'lgpe of Air Pollution Control Devices to be installed

Boiler of capacity 8 TPH (standby) and Thermic fuild
heater (standby) 20 Lac Keal/hr - Conmon APCD

consisting of Two stage alkali scrubber.

Boler i ﬁ(ffﬂﬁﬂﬁg g’ﬂﬂﬁf i q cilfmcir[v 14TPH

oL g

U

1.25 MW (Stand by after commissioning of 3 MWV turbine)
Same will be used for meeting the steam requirements of
praposed Solvent - Multi cyclone separator Sfollowed hy wet
scrubber

Boiler of capacity 4 TPH (Standby) and Thermic fuald
heater of capacity 6 Lac Keal/hr - Common APCD
consisting of Trima cyclone followed by two stage alkali
scubber

Thermic fuild heater of capacity 30 Lac Keal/hr- Multi
evelone separator followed by wet scrubber.

4 no. DG set of capacity 380 KVA - (D.G. sets stands sealed
by the Board since 30.12.2016)

2 o, DG set of eapacity 500 KVA - (D.G. sets stands sealed
by the Board since 30.12.2016)

1 no. DG set of capacity 750 KVA - (D.G. set stands sealed
by the Board since 30.12.2016)

1 no. DG set of capacity 320 KVA - Canopy

heater/Furnace etc.

Stack height provided with each boiler/thermo

Boiler of capacity 8 TPH (standby) and Thermic fuild
heater (standby) 20 Lac Keal/hr - Common stack of 32 mir
height above ground level.

Boiler with pulsating grade firnace of capacity 14 TPH
(Attached with co-generation plant turbine of 3.0 MIV &
1,25 MW (Stand by after commissioning of 3 MW turbine)
Sume will be used for meeting the steam requirements of
proposed Solvent - Stack of 40 mtr height above ground
level

Boiler of capacity 4 TPH (Standby) and Thermic fuild
heater of capacity 6 Lac Keal/hr
- Common stack of 32 mtr height above ground level.

Thermic fuild heater of capacity 30 Lac Kcal/hr- Stack of 32
mitr height above ground level/ 15 mtr above roof level

4 no. DG set of capacity 380 KVA : (D.G. sets stands sealed
by the Board since 30.12.2016)

2 no. DG set of capacity 500 KVA : (D.G. sets stands sealed
by the Board since 30.12.2016)

I no. DG set of capacity 750 KVA : (D.G. sets stands sealed
by the Board since 30.12.2016)

1 no. DG set of capacity 320 KVA :
Stack height H(in meter) shall be worked out according to

the formula:H=h+0.2 (KVA)0.5 where h = height of the
building in meters where the generator set is installed

“This is computer generated document from OCMMS by PPCB"




Sources of emissions and type of pollutants Boiler of capacity 8 TPH (standby) and Thermic Sfuild
N e b heater (standby) 20 Lac Keal/hr - SPM, S02.

Boiler with pulsating grade furnace of capacity 14 TPH
(Arracized yith co-generation plant turbine of 3.0 MIV &

15U /LQtanJ Ly q/fer comnnlsszlomlngo } MW Jm‘L]I?‘IQ

Same will be used for meeting the steam requirements of
propesed Solvent- SPM

1 Boiler of capaciljl 4 TPH (Standby) and Thermic fuild
heater of capacity 6 Lac Kcal/hr
} - SPM, SO2.

Thermic fuild heater of capacity 30 Lac Keal/hr- SPM

Standards to be acheived under Air(Prevention & As per emission standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 cC

200412018
(Dev Raj Goyal)
Environmental Engineer
For & on behalf’
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib.

;
e A3l
AL i
‘

2110472018

(Dev Raj Goyal)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

“This is comy generared d t from OCMMS by PPCB"
Shree gunesh edibles private limited, Village shahpur, amloh road, mandi gobindgarh,.dmlol, Fatehgarh sahib, 147203
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6.

9,

TERMS AND CONDITIONS

CM&M&W s

v

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions. — — . ”’h,)
‘

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent. — /“/0—;& ;7"

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
ailt 1 o e be . o A e
Act, 1981, failing which, the consent shall be cancelled / revoked. — Aff o acﬁ/ edf Mﬂ b

The achicvement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry _ %EW 9, fl’h i

The authorized fuel being used shall not be changed without the prior written permission of the Board. - Aa%tcu/ ik

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time. ""AQ’W 6(//%4

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets. y '
—fotovidfed

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be caleulated from the following equation to determine upstream, downstream distance:-
De =2 LW/ (L+W) Psvoy ol ed an her
Where L= length in mts. W= Width in mts. Mag mag ot aj

ii) The sampling port shall be 7 to 10 ¢cm in diameter goﬂ&‘é/

The industry shall put display Board indicating cavironmental data in the prescribed format at the main

entrance gate. p ~

gl — Co ey i

The industry shall discharfge all gases through a stack of minimun) height as specified in the following

standards laid down by the Board. 'ﬂUO'yLeﬁ{ v Coun) Ptk

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating |Stack heights

More than 25 ton/hr. to 30 ton/hr. 27 meters

5
6. More than 20 ton/hr. to 23 ton/hr. 24 meters
7
8

More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

H =74 (Qp)0.24

Where Qg = Quantity of SO2 in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(i) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel

used for the corresponding steam generation. /\Ia fosd #\/Cﬁ E Q"qﬂ

(iif) Stack height for diesel generating sets:

“This is compuiter generated document from OCMMS by PPCB™
Shree ganesh edibles private limited, Village shahpur, amloh road, mandi gobindgarh,dmioh, Futehgarh sahib, 147203

Pages

fom

Capacity
1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more Mké/
2 More than 2 tonflin, to 5 tow/hr. 12 meters Lo |
3: More than 5 ton/he, to 10 ton/hr 15 meters c%')/‘
4, More than 1 (.) ton/hr, to 13 ton/hr 18 meters 6‘014_\ M 1
More than 15 ton/lr. to 20 ton/hr 21 meters TERLITE SN N




10.

18.

Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building +15mt N Ze g/

50-100 KVA <do- + 2.0 mt. QEO‘)'/
100-150 KVA ~do- -+ 2.5 mt, é

150-200 KVA -do- +3.0 mt. AA# Q,' ,
200-250 KVA ~do- +3.5mt. 3 h
250-300 KVA -do- +35mt / i

For higher KVA rating stack height B (in meter) shall be worked out according to the formula:
H = h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.
The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation. — (o PAA/]?@/?'EG/ ol .

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be ereeted or re-
erected except with the prior approval of the Board. "/'\fO")LC_O( ,&V fow(,/?df /9;)7 e .
The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986. - No

The Govt. of Punjab, Department of Science, chlmoloéy & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the

following:- "‘/\AO
“In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall make
the necessary arrangement to comply with the above notification.”
The industry shall submit balance sheet o‘f every financial year to the concerned Regional Office by 30th
June of every year Cot b i

Yy - w,l/h ; - . .
That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied

consent. ‘ N
— No+eal Jor Couwnpliovncy .
a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions IAA,QJ/)Q}
standards Jaid down by the Board fiom time to time for such type of industry femissions. e

b) The industry shall ensure that the emissions from cach stack shall conform to the following

emission standards laid down by the Board in respect of the Industrial Boilers. (M@h l/\:

rSream Generating Required particulate matter B, ‘ M

capacity A.

Area upto 5 Km from Other than 'd" class /

Other than the periphery ‘

of I and Class-II town N o7L

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3 ‘J Gk

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3 @"Héé /

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3 /

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner. “'/\,0 :

The air pollution control equipments shall be kept at all time in good running condition and; 50%/};%,\,&’0
!
2] h7 .

“This is compuirer generated docuntent from OCMMS by PPCB"
Shree ganesh edibles private limited, Village shahpur, amloh road, mandi gobindgarh, AmlohFatehgarh sahib, 147203
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24.

(93]
(53

(i) All failures of control equipments.

(i1) The emissions of any air pollutant itito the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Oifice as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983 _, /\!0'1(€9’ % CO 9/ M ee

The industry shall plant minimurn of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises. — Co [2[ ) 9{ ws IAIV)

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as

applicable. _._No Lo 0! !
The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable. A/,

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its

emissions analyzed from lab approved / authorized by the Board:- N Lo o] 5%‘\/
(i) Once in Year for Small Scale Industrics. @ Q Ic’ e
(i1) Twice/thrice/four time ina Year for Large/Medium Scale Industries. 1 ’

The industry shall maintain the following record to the satisfaction of the Board :-

— Nofeel oy

L}
(i) Register showing the result of various tests conducted by the industry for monitoring of stack ™ Y]
emissions and ambient air,

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(iif) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month, . :

e fift g month Co wm"

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers. NO

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is

found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time

to time. i M w?h/)

The industry shall comply with any other conditions laid down or directions issued in due course by the

Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981. ,.N

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieye the

applicant from any responsibilities, liabilities or pcr}nllics to which the applicant is or may be subjected to

under this or any other Act. “,49’—0-&&&3[ w

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be

applicable to the industry from the date of such amendments/revisions. __g [

The industry shall dispose off its solid waste gencrated by the burning of fuel in an Environmentally Sound

Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution

problem in the area. "’/\/O‘%EJ ~ (O

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
ischarge of emissions from the industry. ' ]

discharge of emissions from the industry. _ M L1 CAANAANL.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air

pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
ollution. /

polluion. 950 5 /A, |

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the

quality/quantity of emissions generated without the prior permission of the Board. -—W[M/h’)

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash ina
scientific manner and shall maintain proper record for the same, if applicable. //‘/

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act: 1991. —*[\/0463/

The industry shall provide proper and adequate air pollution control arrangements for control emission from

ite F H D Fuoblisahle, 3 7
its fuel handling area, if applicable. _ 60 A w’h?‘

“This is computer generated document from OCMMS by PPCB™
Shree ganesh edibles private limited, Village shalpwr, amloh road, mandi gobindgarh, Amioh,Fatehgarh sahib 147203
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The industry shall comply with the code of practice as notified by the Government/Board for the type of
industrics where the siting guidelines / Code of Practice havé been notified. L /,\j o

The x.ndustry shall not cause any nulsance/rrafﬁcihazard in vicinity of the area _ £y Fe é,‘
The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards

prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi, . ﬁ W
]

TR —
e ndustry shall ensure that there will not be significant visible dust emissions beyond the property line _ Na.,EJ

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry. g p Iy, ,ﬂ Ao 0/ .

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
; o Syt e e e i y Ve \
and shall not carry out any expansion without the prior permission / NOC of the Board, _. W 1 Cedng .l

SPECIAL CONDITIONS

. This consent will supersede the earlier consent granted to the industry under the said Act vide no. i
CTOA/Varicd/FGS/2016/4793554 dated 16.12.2016, which is valid upto 31.03.2021. ”’AQ'MW//%

2. This consent is valid for manufacturing of Refined Rice Bran @ 23.75 TPD, Spent Earth Oil @ 10,0 TPD,
Fatty Acid Noodless/ Soap @ 42.50 TPD, one no. Captive Power Plant @ 3.0 Megawatt, Rice Bran Oil/Sun
Flower Oil @ 60 T/day, De-Oiled Cake (Rice Bran) @ 340 T/day OR De-Qiled Cake (Sun Flower Seeds)
@ 90 T/day by using Rice Bran Oil @ 50 TPD, Spent Farth @ 75 TPD, Fatty Acid @ 50 TPD, Rice Bran

(@ 400 T/day or Sun Flower Seeds @ 150 T/day. _ ‘%’M W/dhf) .

3. The industry will not use any fuel except mixed bio fuel / paddy straw [in its boiler with pulsating grade
furnace of capacity 14 T/hr, thermic fluid heater of capacity 30 lac keal/hr.], rice husk/pet coke [in its
thermic fluid heater of capacity 20 lac keal/hr (standby), boiler of capacity 4 T/hr, thermic fluid heater of
capacity 6 lac keal/hr. (standby)], boiler of capacity 8 TPH (standby) furnaces without the prior written

permission of the Board. eV —/:a/
Q i

4. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-

3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.] 995 except the

following:- “In the form of briquettes and use of rice husk in fluidized bed combustion. So the industry shall
aleo A O e ATy ~ Ath the o ~ "‘h“.' " A

make the necessary arrangement to comply with the above notification." _ /_‘}gm / CM//&‘

5. The industry shall comply with the conditions given in the office order No. HQ-1/Pet Coke/F-
200/2010/478 dated 20.07.2010 for using pet coke as fuel in its boiler / furnaces. —_n o_%cpl

6. The adequacy and efficacy of the Air Pollution Control Devices (APCDs) will be the entire responsibility

of the industry. _ A / w;/" ,

7. The industry will maintain and operate its Air Pollution Control Devices (APCDs) regularly and
efficiently 5o as to achieve the air emission standards, consistently. A

8. The industry shall ensure that the concentration of the suspended particular matter in the flue gas

emissions does not exceed permissible limits prescribed by MoEf&CC / Board. i, / 7 I3 W
9. The industry shall ensure that it will not emit the black smoke under any circumstance. - % ’ .
M et

10. The industry shall also interlock its Air Pollution Control Devices (APCDs) with furnace to ensure its
regular operation. GO‘AAW W/'Mj‘

‘ a
L. The industry shall use only onc co-generation power plant at a time. w w ATy k,) y

12. The industry shall dispose off its solid waste in Environmentally Sound Manner to the satisfaction of
Environmental Engineer, Regional Office, Fatehgarh Sahib. _ /\/

13. The industry will apply for authorization of the Board as required under the provisions of the Iazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016, within one month. “1'\/07“‘:0/

o
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(Dev Raj Goyal)
Environmental Engincer

For & on behalf
!’I

(Punjab Pollution Control Board)
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Office Dispatch No:

PUNJAB POLLUTION CONTROL BOARD

Zonal Office-2, Vatavaran Bhawan, Nabha Road, Dafiala

Website:- wawvw.ppeb.gov.in

Registered/Speed Post Date:

Industry Registration ID:

RIZFGS150035

Application No :

7269638

To,
Hans Raj Garg
H.No.1174, Nai Abadi, Khanna
Khanna,Ludhiana-141401
Subject:

for discharge of effluent.

With reference to your applicat
w/s 25/26 of Water (Prevention & Control of Pollution)
industrial unit fordischarge of the cffluent(s) arising out of your premise

mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Grant Varied 'Consent to Opcrntc’:xn outlet ws 25/26 of Water (Prevention & Control of Pollution) Act, 1974

ion for obtaining Varied *Consent to Operate’an outlet for discharge of the effluent
Act, 1974, you are, hercby, authorized to operate an
s subject to the Terms and Conditions as

Consent to Operate Certilicate No.

CTOWVaried/FGS/2018/7269638

Date of issue : 18/04/2018
Date of expiry : 31/03/2023
Certificate Type : Varied

Previous CTO No. & Validity :

CIrOW/Varied/FGS/2016/4793634
From:10/12/2016 70:31/03/2021

2. Particulars of the Industry

Name & Designation of the Applicant

Hans Raj Garg, (Director)

Address of Industrial premises

Shree ganesh edibles private limited,

Amloh, Fatehgarh sahib-147203

Village shahpur, amloh road, mandi gobindgarh,

Capital Investment of the Industry

2577.5012 lakhs

Category of Industry Red

Type of Industry Other

Scale of the Industry Large

Office District Fatehgarh sahib

Consent Fee Details

12/03/2018

Rs. 1,12000/- vide UTR. no. N071180493352788 dated

Raw Materials(Name with quantity per day)

Rice Bran Oil @ 50 T, PD,
Spent Earth @ 75 TPD,
Fatty Acid @ 50 TPD,

Rice Bran @ 400 T/day or Sun Flower Seeds @ 130 T/day

“This is computer generated document from OCMMS by PPCB"

Shree ganesh edibles private limited, Village shalpur, amloh road, mandi gabindgarh,Amloh, Fatehgarh sahib, 147203

Pagel




Products (Name with quantity per day) Refined Rice Bran @23.75 TPD,

Spent Earth il @ 10.0 TPD,
Fatty Acid Noodless/ Soap @ 42.50 TPD,
one no. Captive Power Plant @ 3.0 Megawatt,

s Al R (L6

De-Oiled Cake (Rice Bran) @ 340 T/day or De-Oiled Cake
(Sun Flower Seeds) @ 90
T/day

By-Products, if any,(Name with quantity per day) --

Details of the machinary and processes As per application form no. 7269638

Rice Bran Qil Degumming Bleaching Dewaxing
Deodorize Spent Earth Pillets Spray of Hexane Qil
Extraction Fatty Acid Splitting Distillation

Rice Bran Pallet Making Extractor DeQiled Cake

Rice Bran Pallet Making Extractor Micella Economizer
Evaporator Condenser Qil Stripper Cooling Storage
Tanks

Details of the Effluent Treatment Plant Effluent treatment plant consisting of Physico chemical
treatment followed by biological treatment, two stage R.O
system after E.T.P. Trade Efftuent = 41.0 KLD

Septic tank for the treatment of domestic Effluent = 4.0°
KLD

Mode of Disposal Trade Effluent -Out of the total trade effluent (41 KLD)
generated from the industry, 28 KLD of treated trade
effTuent shail be reused in the process of proposed unit after
treatment in existing ETP, followed by two stage RO
treatment. Balance 13 KLD of RO reject will be utilized for
ash quenching .

Domestic Effluent - Onto land for plantation after passing
through septic tank

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1974 CE,

18/04/2018

(Dev Raj Goyal)
Environmental Engineer

For & on belalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib.

“This is computer generated document front OCMMS by PPCB™
Shree ganesk: edibles private limited, Village shahpur, amloh roud, mandi gobindzarh, Amloh. Fatehgarh suakib, 147203
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15,

16.

17.

18.
- 19.

20.
21.

22.

Thc iﬁdustry shall ensure that the effluent dis‘c,harg,ing thmugh the authorized outlet shall confirm to the

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-

- The industry shall submit balance sheetF

T - "'14’ .
wee Ganesh -:;.mkm Pyt. Lid.

% .. TERMS AND CONDITIONS

LTI

ent ismot ,valid»for_ getting power load from the Punja_.b.S,tate Power Corporation Limited or for
an from the financial institutions. ¢ , M“// b

a

ndustry 'shal‘l»,apply for reneﬁz;l]further-éxtension in, valfaity of consent atleast two months before
oy oftheconsent. — A roc eeof e it

't

prescribed standards as applicable from time to time. _. M O e .
The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees

per hectare all along the boundary of the industrial premises. _- o, e s o] t4s 7 .

‘The industry; éhéll@vchsiir\"e' hat’ he Hazardous Wastes gerierated froth the premises are handled as per the

rovisions of the Hazardous ' dnagemment, Handling and Trans boundary. Movement) Rules, 2008 as

! }rculathq;"system;‘mstal‘!‘ed‘ shall be the Qn‘tlrg"rgspgpsxbﬂ_l;y of the md}xstry o /ngw &y /,]0

‘year to the concerned Regional Office by 30th ,

L 1 "
June of every year. ng//"ﬂ?’{"’f GU//}‘? .
The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carr‘leigi out ﬁurmg the previous year oﬁxcxxsg 1he industry shall apply for the varied

y 1 ! 3 s m h \ +

consent. —() P l!lﬁ ! | ‘é 7L i Ladt) ;17'
During the period beginning ffom thBuditelbiSsiinte fndiheldaté of expiration of this consent, the
applicant shall not disah@ngmﬂaatin‘molaldmmisihl.ﬁﬁmmwm‘ —ANoO 4

Any amendments/reyisionssmadeshyathosB 93551-1}'5‘!51]%9»1m.‘ﬂﬁﬂ- nits vﬁ%&d ‘ ischarges shall be applicable to
e P A
The industry shall fomweharil ot theitmufaotiif roc §s{e‘? 3'/s Sarasutty change the quality and/or
quantity of the effluents geno titutithe cpﬁ%%’?%f%m? the Board. __ ;%"WW/%
Any upset conditionsin th it likely t '"rlt in increased effluent and/or
result in violation of thEtR it :dit0' the Environmental Engineer,
Punjab Pollution ContrOliE] iiailing which any stoppage and
upset conditions that corigi ot {deemed to be intentional violation

of the conditions of consent. ifed |

Cdiof e é L tion system and a manhole upstream
fith trypidiibicastiichicnt of flow and for taking samples. —A/b-£-/
The industry shall for the purpose of medsuringland/tecording the.quantity of water consumed and effluent

discharged, affix meters of such standards anda‘t‘such places as approved by the Enyironmental Engirieer,
Punjab Pollution Control Board of the concemed Regional Office. — NOJC of 7Zfo V&“‘%%WC@ |

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

[ ¥
,,,,,,,
xxxxx !

The industry shall provide online monitoring equipment’s for the parameters as decided b"y concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with: tie. manufacturing process of the industry. willi
The anthorized outlet and mode.of disposal shall not be thanged without the prior written permission of the

Board. //}fé’f-c—z—o/ W/%, : |

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmenta
clearance granted to it as required under EIA notification dated14/9/06, if applicable. — A/

Thg industry shall obtgin and submit Insurance cover as required under the Public Liability Insurance Act,
1991. — N 0 ’

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of

issue of this consent, ___ A=< e o LU -

SU ‘ W
~amended time to time , Without aiy ‘%fvbré’e effect on the environment, in'any manner _ £ Y29 ,;e%
" The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required. _«. A/o—fn o/

vrpeed] w/"/g‘




’ SRS O

I

24.

5.

26.

27

28,

2%

30.

34,
35.
36.

3.

. 38

39.
40.

41.

PP

w Y amangements for the monitoring of efﬂuent'be;?* udischarg.ed by the:
T A LI

industry and shall monitor its effluents:-

@ Once in Year for Small Scale Industries.
(iD) Four in a Year for Large/Medium Scale Industries.
(iif) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the.concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromugnetic:ﬂow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the:daily:reading and sub;
same to the concerned Regional Office by the 5th ofd_tl_ww_‘fp\llowing;rphg" peiziaalin st

3
i

. A . AN Aot Lt it

The Board reserves the right to reyyoke this consent at any time in ‘ca‘s‘e;them‘dus ry. is found violat
the conditions of this consent and/or the proyisions of Water (Prevention & Control of Pollution)
N % g '

as amended from time to time. _ o wihy.

The is§uahcg of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations. /0 M :

The consent does not authorize or approve the construction of any physicel structures or facilities for
undertaking of any work in any natural watercourse. — Aé’ Wi I/};

Nuthing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, li‘z}}MM‘ i M’yﬁ to which the applicant is or may be subjected
under this or any other Act. _ 12 .

/ ;
The ihdustry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank. ,Na fo ,( i oo ; R
The diversion or bye pass of arljl (scHir 7 il
with the terms and conditions ¢ s CPnsEntiSy A do! i
@ Where unavoiiiblesosprevaBlossRREGEHOHT BB Eiauol
) Where efeéﬁsiimwmmdr@rmgmmmmfmuiﬂmam exfrcilities necessary for compliance

Fhciliflés llizedEOM ¢ applicant to maintain compliance
ohibi AUHEN cL m" i o e ;

with terms and ponditi ﬂiis consent. The r'gém&eszml'l immediately notify the consent
iesuing afhoriivaimtiting ONCASSUCRAIVESTon or bYCHIASSgueil , ,
The industry shall erfsupeatithio water po mﬁmﬁl o created I HIO ‘earlue to discharge of effluents

from its industrial prem

The industry shall con “rnment/ Board for the type of

industries where the sitiilg
Solids, sludge, filter ba (was
waste waters shall be dispostil
entering into natural water.

Hiyipollutants from such materials from

The industry shall re-circulate the erntifeicoolilg et ¢ arfd"shall also re-circulate/reuse to the maximum

extent the treated effluent in processes — Cq'O - o g
The industry shall make necessary and adequate arrangements to old back thé effluent in case of failure of
re:;circulation system/ effluent treatment plantif — £o v f g ,'}'y)

The industry shall make proper disposal of the effluent s0,as to ensure that no stagnation ocours inside and
outside the industrial premises during rainy season and no demand period. — /\/

Where excessive storm water drainage or run ogf,',woulql dama."gcuf'aqilit.ics necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent 1ssuing authority in
writing of each such diversion or bye-pass. —%/

The industry shall submita detailed-pian showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year. —}

The industry shall ensure that the effluent discharged by it is toxicity free. _ é,w/ by ; % .

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as '

R/ )

Drains causing oil & grcaseicontamination shall will be segregated. oil & grease trap shall be provided to

recover oil & grease from the effluent. _,Ng / , E @ EQ /@ nee

an Banash Edibles Put, Lid
1rge wanesn a.)dim;v.:‘ VL Ll

esulting from treatment or control of




i
T

- TH 0 s o f OV I O

Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial

operations, and the monitoring shall be submitted 1o the Environmental Engineer of the concerned Regional

Office by the 5th of every month. _ N7 /oo / v Co # AL ce .
trade

43, The industry shall ensure that its productioh capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the

Bowrd. — L4 ols Uy ertnieses

B. SPECIAL CONDITIONS

1. This consent will supersede the carlier consent granted to the industry under the said Act vide no. &
CTOW/Varied/FGS/2016/4793634 dated 16.12.2016, which is valid upto 31.03.2021. W/w, /47
2. This consent is valid for manufacturing of Refined Rice Bran @ 23.75 TPD, Spent Earth Oil @ 10.0 TPD,
Fatty Acid Noodless/ Soap @ 42.50 TPD, one no. Captive Power Plant @ 3.0 Megawatt, Rice Bran Qil/Sun
Flower Qil @ 60 T/day, De-Oiled Cake (Rice Bran) @ 340 T/day OR De-Oiled Cake (Sun Flower Seeds)

@ 90 T/day by using Rice Bran Oil @ 50 TPD, Spent Earth @ 75 TPD, Fatty Acid @ 50 TPD, Rice Bran

@ 400 T/day or Sun Flower Seeds @ 150 T/day. _ Wwi%

3. The consent is issued for the discharge of effluents as per details given below from the premises of the

industry through the out-let (s) authorized by the Board: S.N. Description Quantity m3/day Mode of final

disposal 1. Trade effluent 41 KLD 28 KLD of treated trade effluent to be reused in the process of proposed b1
unit after treatment in existing ETP, followed by two stage RO treatment. Balance 13 KLD of RO reject is W?/}7
being utilized for ash quenching. 2. Domestic effluent 4.0 After treatment, onto land for plantation. 4

4. The effluent discharged through the authorized outlet shall conform to the standards prescribed by the
MoEF&CC / Board for such type of industries, w— /\/

’

5. The adequacy and efficacy of the Effluent Treatment Plant (ETP) will be the entire responsibility of the
hd L

industry. _. 4 W/h7~

6. The industry shall maintain and operate its ETP regularly and efficiently so as to achieve the preseribed

effluent standards, consistently. _.. No L W’/.’;@Lbu/l b

7. The industry shall ensure that there should not be stagnation of effluent inside or outside the premises of
a N \
theindustey. — [ eolpy 9 @Dty , .
8. The entire scrubbing water penerated by the industry shall be re-circulated. ._Ca(,wb% Lo ]/LL

9. The industry shall provide tutbine type meters on different components of ETP and on RO reject and

permeate and shall maintain the record of wastewater treated and treated wastewater reused in the process. rNeo ‘1[Co{

10. The industry shall comply with guidelines for abstraction of Ground water issued by Central Ground

Water Authority (CGWA). _ Nc’:" / ’ :ﬁ CO lg ~ C@ .

11. The industry will apply for authorization of the Board as required under the provisions of the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016, within one month _ q X 'W

Vi
L, e
AL D
184042018

(Dev Raj Goyal)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCB "
Shree ganesh edibles private limited, Vitlage shahpur, amloh roud, mandi gobindgarh,Amloh, Futehgarh'sakib, 147203
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adani
wilmar

To, 23" November, 2021
The Environmental Engineer,

A.P. Pollution Control Board, Regional Office,

A. P. Pollution Control Board,

Ist Floor, A P S F C Building,

A K Nagar Nellore — 524 004

Respected Sir,
Subject: Submission of details of Purchase Order for compact the fly ash with clay / soil .

Reference: 1. Order No. 149/APPCB/UH-II/TF/NLR/2018 dated 23/09/2021, a copy of which was
received by email on 29/09/2021.
2. Our reply letter dated 12™ October 2021.

With reference to the above your Office Directions, S1.No. 8; “All the 7 no’s of edible oil industries
directed to jointly compact the fly ash and to cover with minimum 10 cm clay / soil cover. North side
of M/s.Emami Agrotech Limited”. We, Krishnapatnam Edible Oils Refiners ‘Association has given
Purchase Order dated 22/11/2021 to Mr Isanaka Ravinder Reddy for filling of Sand/GSB of said land.

Attached Purchase Order copy for your reference

Thank you,
Sincerely,
For Adani Wilmar Limited (Unit-I & II)

Adani Wilmar Ltd Tel +9188860 60270/271
Survey No 292 & 317 Fax +9140 6666 1850
Village Pantapalem (EpuruiB) info@adaniwilmar.in

Sri Potti Sri Ramulu, Nellore 524 323 www.adaniwilmar.com

Andhra Pradesh, India
CIN: U15146GJ1999PLC0O35320

Registered Office: Fortune House, Nr Navrangpura Railway Crossing, Ahmedabad 380 009, Gujarat, India



)44\ .

Krishnapatnam Edible Oils Refiners’ Association

203, Diamond House, ehind Topaz Building,

Panjagutta, I-Hyderabad - 500082, Telangana

{Regn. No. 1020/ 2014)

” PUl\CHASF (JRD[‘R

| endm Order NO |
) | # |
1 Ravindea Reddy Date ' 22/11/2021 i
Epura Balijapalem, Ep Your Ref - ' 12.112021 |
Muthukur u'Mahdal”'sJ , Project Krishnapatnamn project
Andhm P(ddcsh |
et i
BllTO ) Slnppcd to
EPURU 1B EPURU 1B
Pantapalem Villagc, Muthukuru Mandal, SPSR Nellore Dist., Pantapalem Village, Muthukuru Mandal, SPSR Nellore
Dist., o R
Andhra}?g_aﬁc\igsh B . Andhra Pradesh T
S Descripti
e | eseription Unit | Qty Rate | Vahe Kg, .
i Filling of Sand/GSB with 100 MM | CUM | 4100 865 3546500 '
thickness wniformly, watering rolling
w1th vibramax roller approx. 10 Acres
| L q. J
| GST 18% | 638370
1 ‘ Transportation Including
Arount In Forty one lakhs ei ghty four and eight Total Amount 4184870
Words hundied seventyrupees | | .
Terms and Conditions
1 Please return a copy of PO signed as 4, Vendor shall submit APPCB certification (NOC) before
dcceptance. last payment. Work must be completed before 28/2/2022.
If any delay, Association can recover 10% each for each
week delay from target date.
2 Safety of the people should be your 5 Payment Terms: 25 % Advance, 25% after completion
Scope of 50 % work, 25% after completion of 75% work 25 %
after NOC from the APPCB Officials.
3 Quality of the Sand/GSB filled should | 6 Any dispute arising from the above transaction shall be
be certified by Association committee a subject matter of the courts of Nellore
members.

For Krishnapatnam Edible Oil Refiners Association

Vendors Acceptance

_Cf—‘ .ﬁi\vﬂv

Authorised Signatory

sl oy

0 gewv\}}? Soon

Authorised Signatory

-——*\,Lew?);e
[ £ £Auirpa peo0r )
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Sri Ch.Rajasekhar,

Environmental Engineer (FAC),

Andhra Pradesh Pollution Control Board,
Regional Office, 1st Floor, A P S F C Building, *
A K Nagar Nellore — 524 004

Email: ronlr-eel@appch.gov.in

10" December, 2021

Reference:
a) APPCB directions No. 149/APPCB/UH-I/TF/NLR/2018 dated 23.09.2021 (Directions) :
b) Our Letter dated 12.10.21
¢) Order of NGT dated 24.11.21.
d) Your visit dated 09.12.21

Subject: Update on progress of compliances with respect to directions of APPCB dated 23.09.2021

Respected Sir

1. This has reference to the Directions dated 23/09/2021 issued by the Andhra Pradesh Pollution
— ' Control Board (‘APPCB/You’), a copy of which was issued on 29/09/2021 to M/s. Adani Wilmar
Limited (Unit- I) (hereinafter referred to as “Unit’/*Company’) vide email id: ronlr-
eel@appeb.gov.in belonging to Sri Ch. Rajasekhar, Environmental Engineer, A.P. Pollution
Control Board, Regional Office, A. P. Pollution Control Board, 1st Floor, APSFC Building, A
K Nagar Nellore — 524 004 and recent visit by Environmental Engineer, Regional Office, Nellore
and its team on 09.12.2021.

2. That during the visit Environmental Engineer Sir had sought update on status of compliances as
mentioned in our letter dated 12.10.21. It needs to be stated that vide Order dated 24.11.21, Hon’ble
NGT has directed APPCB to keep the direction to pay compensation issued against respondents in
abeyance till the next date of hearing, Accordingly, we are providing status update with respect to
other directions as sought for. As far as the environmental obligations are concerned, the Unit has
always remained compliant. In addition to response to Joint Committee Reports, Unit have been
constantly updating APPCB regarding its compliance status. The Unit makes the following
additional updates in respect of the directions issued by your good offices in the Order dt.

23.09.2021 after our first updates on 12.10.2021.

Adani Witmar Ltd Tel +91 88860 60270/271
Survey N0 2928317 Fax +9140 6666 1850
Village Pantapalem (Epuru1B) info@

Sripottisriramulu, Nellore 524323 WWW. 0w

Anchra Pradesh, India . 7 gl \/
CIN: U151466J1999PLCO35320 1 ENAG2T64429TN TYR=69784627644

SP HBC NELLORE RH3 (5[400],

Incia Post

Registered Office: Fortune House, Nr Navrangpura Railway Crossing, A 2da Counter Ho:l, .1/11/ [2021.20:2
’ . To:THE ENVIRONAE.AP POLLUTIC "
3 PIN:524004, Andhrakesari Nagar 9 C
Fron:ADANI WILKAR LTD.PANTAPALEH
Wi:19lams .

Amt=29.50{CashiTax:4.50
(Track on wew.indiapost.Gov.im



BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL (SOUTH ZONE)

CHENNAI
O.A. No. 221 of 2015 (SZ)

Isanaka Vedavathi
... Applicant

Versus
Union of India
And others
... Respondents

2D ADDITIONAL TYPED SET
OF DOCUMENTS FILED BY THE
FIFTH RESPONDENT

M/s. C. Seethapathy (1237/94),
A. Umasankar (311/98),
Gautam S.Raman (1583/13),

COUNSEL FOR 5TH
RESPONDENT
98408 85752

seethapathychellam@gmail.com
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